:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

ORIGINAL-APPLICATION-NO,1498-0£-1995

DATE- OF - ORDER: - 28th-February, - 1997

BETWEEN:

1. J.Murali Rao;

2. S.Abdul Kalam,

3. S.Abdul Rasheed,

4. C.Noor Basha,

5. Hasan Sahab, ‘

6. Shaik Mohaboob Basha. . APPLICANTS

AND

1. Union of India rep. by the
Secretary to Government,

Railway Board, Ministry of Railways,
New Delhi,

2. The General Manager, S.C.Railway,
Secunderabad,

3. The Chief Commercial Manager,
S.C.Railway, Secunderabad,

4. The Divisional Railway Manager,
Guntakal Division, S.C.Railway,

Guntakal. .. RESPONDENTS

COUNSEL FOR THE APPLICANTS: Mr.N.RAMA MOHAN éAO

COUNSEL FOR THE RESPONDENTS: Mr.N.R.DEVARAJ, $r.CGSC
ﬁ

CORAM: |

HON " BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) ﬂ

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL)
. 7

.-

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

[#]
Heard Mr.:N.Rama Mohan Rao, learned counsel for the

applicants and Shri N.R.Devaraj, learned stahding counsel

far +tha recrnAndaws -~
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2. Though this OA is not lisfted today,.this OA has

AV Ll Granede 3 {afli ponliy)

been summonedzkas this case is related to Ithe cases, OA

' |
1017/94, 991/95, 712/95, which were d{sposed{of today.
| q

1 !
3. The facts of this OA are éimilarﬁ to the above

: ]
referred three Oas. ; } |
P
‘ | )
4, There are 6 applicants in this OA. ' They submit

that they have been working as Piece Rate Labour from 1976
‘ [
! .
onwards in the Transhipment Shed at .Gooty., These Piece
| .

Rate Labourers now request permanent abso&ption in the

Railways. They submit that the Supreme Cdurt in SLP(C)
‘I

No. 4259/91 had directed that the petltlonerslnumberlng 185
) |
in that proceedings should be absorbed\by framlng a scheme

—— |

: [
as was done in the case of the petitioners inqSLP Nos.8148-
8426/91. The petitioners in the 1aterirefer%éé SLP belong

to the Bangalore Division of the Southern Railway. It is
' , |
further stated that a scheme has been framed and those
| |
workmen numberlng 185 are being absorbed in aecordance with

\
the scheme. ' |

| .
: P
! d l
| |

5. The applicants herein pray that their case also

: Lo
may be dealt similar to the petitioners in S%P No.4259/91.

They further submit that though they‘ aré not the
! | °

petitioners in the above referred SLP,i they arée similarly
_ | b

placed as the petitioners in the SLPﬁand hence they are

L .
also entitled to get the same relief as glven by the Apex

\ ‘
Court in the above referred SLP. l

- : : :
6. This OA 1is filed praying for direction to the

respondents to frame a scheme for absprptioa of all the

.



9

piece rate labour of Transhipment Shed at Guntakal in terms
of —he order passed by the Supreme Court of India on 7.2.94

in 3SLP No.4259/91 and not to confine the same to those who
|

: o

are parties to the afore mentioned- SLP. 1
. | 1

|

|

|

1

I

7. The jﬁdgement of the Supreme Court. is clear in
thatt the judgement was restricted onlyjto 185 petitioners
in that SLP, | However that does not brohibit the
respondent-petitioners to extend that scheme even for the

othesrs if others are also similarly sitdated as that of the

-petitioners in SLP No.4259/91. But no direction can be

1
1

given to straightway absorb the appli%ants @eﬁein on the
basis of that scheme. Each case has %o bé‘Loﬁsidered on
merits énd the case should be compared with the petitioners
in SLP No 4259/91 and if the applicantsiherein‘fully comply
with the requirement as stipulated for the 185 petitioners
in —he SLP, then the case of the applicantg herein also
should be treated on the éame footing ag was ordered by the
Supreme Court. However, we make it cleér. that the
appllicants herein who become eligible on theibésis of the
above check will take their position afaer theéeiisting 185

petitioners are given the relief as ordered by the Supreme

Court.

8. In view of the above, the following -direction is
given:- ‘i

The case of the appiicants in this OA should be
examined to see whether their cases Qre similar to the

cases of 185 petitioners for whom a scheme hasﬁto be framed
\

in pursuance of the direction in SLP 425?/91. If the cases

NS
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of the applicants herein or some éf them :among the
applicants herein are found to be sameias thét of the 185
petitioﬁers in SLP 4259/91, then suéh applicants also
should be given: the same relief as pef} the scheme
formulated in pursuance of the directioé given%in the above
referred SLP. The applicants who get;the bénéfit of the

scheme will be absorbed only after all the appﬁiéants in QA

No.712/95 are absorbed. !

7. The OA is ordered accordingly, Nogordér as to
costs. i |

7 ?
A/..XFM ‘ ”
(B.$}JAI/BARﬁMESHWAR) ) ; (B.RANGARAJAN)
MEMBER-{JUDL. } - MEMBER (ADMN.)

el

BATED: -28th-February,-1987

Dictated in the open court. . 'é -
: P TSR

vsn : j ; QD'QL'Cij)

|
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0.4 .NO.: M%’/ 75
Copy to:

1. The_ Secretary to Goht Railway Board
Mln. of Railays, Neu Delhi.

b

——
PR
e

2. The General Manager, South'Central Railuay,
Secunderabad, ‘

3J The Chiaf Commzrcial managar, South Céntral Railway,
Secunderabad,

4, The Divisional ﬂailuay Mapager, Guntakal Division,
Jouth Central ailuay, Guntakal,

8. One copy to Nr:NJRama Mohan Rao, Adwocata,CAT Hyderabad.
6. One copy to Nr.rﬁ R'Daquy ¥, CGSC,EAT Hydarabad.
7+ One copy to D. R(A), CAT,Hydarabad.

| B. Ong duplicate copy,
\

YLKR | |

E B 3



! ' !. LI

. o
.|-|1|1. '}":,‘.‘f'" F""r:\‘!l t ‘ u|"' ‘|\=4| i}\l’ll“:‘u,1

S

L N . .
TYDZ > BY ;o CRZICKZD 3y
TOMS L RTD 3Y ~ . APPRIMID B
\
THEZ CINTRn SOMINISTRTIND TRIGUNAL \
HYDIR 30 BINCH HYDIRAB D \
THZ HON'DBLZ 3HRI R.RANGA R IAN: M{3A)

-ANB
© THE H7N'SLS SYRI 8.5.351 PARAMIZHU-AS

oo __ 28] 2/ 97 )

OR0CR/IUDGEMINT
AT/ MR WG, i

OF WITH DIRSCTIONS
A5 WITHIRAUN
ORDINED/REITEF=D -

- t
MO CASIR #S. T COSTS.

|

11 COURT

—
T
-~
a7

e guvafaw AR
Centraf Administretive Tribunal

e DESERTER |
v ‘ 11 HAR 997 oy~
| ware raadte

. ; CH ;
HYDE&ABAD BEN ~...1P

| e






